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BT, 702(H).— FrslT TLHT, FAAT AfA=aw, 2013 (2013 F7 18) Fit 4T 68 Fi IT-4TT (2) F
T () F TLqH F AT Taq AT FT TR Fd g0 I Atergf=a weat g & ot afaf=aw, 2013 i
gTRT 2 F T (45) % 1 F A -ahhl<l AT HEATAl o FAHATT 3T @] AT FARATT =TT

FTAT FLHT AT 6 ForT G § 0T TAT Hh SCE 1 AT 6 : 1 Z0T

[T, 01/04/2013-H0ar-V (T-11)]

MINISTRY OF CORPORATE AFFAIRS
ORDER
New Delhi, the 10th March, 2016

S. 0. 702(E).— In exercise of the powers conferred under the proviso to clause (d) of sub-section (2) of
section 68 of the Companies Act, 2013 (18 of 2013) (Act), the Central Government hereby notifies that the debt to
capital and free reserves ratio shall be 6:1 for government companies within the meaning of clause (45) of section
2 of the Companies Act, 2013 which carry on Non-Banking Finance Institution activities and Housing Finance

activities.

[F. No. 01/04/2013-CL-V(Pt-ID)]
AMARDEEP SINGH BHATIA, Jt. Secy.
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